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NEU DELHI
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Date3 of decisions 05,7,1993

Sher Singh^.

Vorsus

Shri fl.B, Kaushal, .
Commissioner of Police,
Neu Dslhi & Anr,

Pestitioner,

,,, Respondents,

CDRAM; . .

THE HON*aLE MR. 3USTICE U.S. MALIflATH, CHAIRFIAN,
THE HON'BLE fm. S.R. ADIGEj nEMBER(A).

For th® petitioner.

For the Raspondonts,

Shri 8.L, Babbery proxy
for Shri B»3, Charya, Counsale

SI Wakhan Singh.

JUDGEI^ENT (ORAL)

(By Hon*blB nr. Rustics W.S, Halimath,
Chairman)

In. view of the interim order of s tay granted by

tha Suprema Court, copy of uhich order uas pB csd before us

foir our psrusal dated 26,4.1993, ue direct that these

proceedings shall stand disposed of subject to the condition

that in the eventof uacation of the interim order by the

Supreme Court or a final decision being rendered in favour

of the petitioner, ' uill be entitled to revive the

contempt petition, Wo costs,
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